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1 Edelweiss Asset Reconstruction Company 
Limited

Refer Note-1 27.05.2026                         15,12,08,87,932.00 4,91,75,62,339.15                          Secured                     15,12,08,87,932.00 No 27.91% Nil Nil Nil                   10,20,33,25,592.85 

2 Asset Reconstruction company (India) 
Limited

Refer Note-1 27.05.2026                         10,53,62,09,332.00 4,23,67,38,530.00                          Secured                     10,53,62,09,332.00 No 24.04% Nil Nil Nil                     6,29,94,70,802.00 

3 Axis Trustee Services Limited Refer Note-1 27.05.2026                           9,67,97,19,713.00 -                                                Secured                       9,67,97,19,713.00 No 0.00% Nil Nil Nil                     9,67,97,19,713.00 

4 IDBI Trusteeship Services Limited-Principal 
borower Debt of NCDs

Refer Note-1 27.05.2026                           6,07,08,16,862.00 49,47,55,238.00                            Secured                       6,07,08,16,862.00 No 2.81% Nil Nil Nil                     5,57,60,61,624.00 

5 Catalyst Trusteeship Ltd Refer Note-1 27.05.2026                           5,75,54,95,586.00 -                                                Secured                       5,75,54,95,586.00 No 0.00% Nil Nil Nil                     5,75,54,95,586.00 

6 IDBI Trusteeship Services Limited-Principal 
borower Parsvnath Realty Ventures Limited

Refer Note-1 27.05.2026                           3,65,33,74,120.00 -                                                Secured                       3,65,33,74,120.00 No 0.00% Nil Nil Nil                     3,65,33,74,120.00 

7 IDBI Trusteeship Services Limited-Principal 
borower Jarul Promoters and Developers

Refer Note-1 27.05.2026                           1,16,21,26,063.00 -                                                Secured                       1,16,21,26,063.00 No 0.00% Nil Nil Nil                     1,16,21,26,063.00 

8 IDBI Trusteeship Services Limited-Principal 
borower Sukshma Buildtech Private Limited

Refer Note-1 27.05.2026                             49,80,04,578.00 -                                                Secured                          49,80,04,578.00 No 0.00% Nil Nil Nil                        49,80,04,578.00 

9 State Bank of India Refer Note-1 25.05.2026                             44,23,67,057.61 22,49,67,057.60                            Secured                          44,23,67,057.61 No 1.28% Nil Nil Nil                        21,74,00,000.01 

10 Kanupriya Commercial Private Limited Refer Note-1 27.05.2026                             11,99,08,377.00 9,66,97,132.73                              Secured                          11,99,08,377.00 No 0.55% Nil Nil Nil                          2,32,11,244.27 

11 Globe Fincap Limited Refer Note-1 27.05.2026                               7,30,05,660.00 7,13,94,319.00                              Secured                            7,30,05,660.00 No 0.41% Nil Nil Nil                            16,11,341.00 

12 HDFC Bank Ltd Refer Note-1 27.05.2026                               1,99,96,598.00 -                                                Secured                            1,99,96,598.00 No 0.00% Nil Nil Nil                          1,99,96,598.00 

13 Turnkey Infrastructures Private Limited Refer Note-1 27.05.2026                                  82,69,542.00 66,68,756.12                                 Secured                               82,69,542.00 No 0.04% Nil Nil Nil                            16,00,785.88 

Total 53,14,01,81,420.61                        10,04,87,83,372.60                        -              53,14,01,81,420.61                    -                     57.03% -                       -                          -                  43,09,13,98,048.01                  

Annexure – 3                                                                                                                                                                                                                                                                                                                                                     
Name of the corporate debtor: Parsvnath Developers Limited. ; Date of commencement of CIRP: 30.04.2026; List of creditors as on: 27.05.2026

List of Secured financial creditors (other than financial creditors belonging to any class of creditors) (Amount in ₹)

Sr 
No.

Name of creditor Identification No. Remarks on Security interest 

Details of claim received Details of claim admitted

Amount of 
contingent claim

*Disclaimer for Provisional Admission of Claims of Financial Creditors
The claims submitted by the Financial Creditors have been collated and admitted on a provisional basis by the Interim Resolution Professional ("IRP") pursuant to Sections 18 and 21 of the Insolvency and Bankruptcy Code, 2016 ("Code"), read with Regulation 13 of the IBBI (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 ("CIRP Regulations"), based on the 
information, records and documents presently available.
The  admission of claims is subject to detailed verification and reconciliation with the books of account, records and information of the Corporate Debtor, including but not limited to sanction letters, financing documents, security documents, account statements, disbursement records, charge registration particulars, guarantee documents, default records, information utility records and 
other supporting evidence. The records of the Corporate Debtor are presently under review and reconciliation, and additional information may become available during the Corporate Insolvency Resolution Process.
Accordingly, the amounts reflected against the respective Financial Creditors are provisional and may be revised, modified, enhanced, reduced or rejected, in whole or in part, upon completion of verification and reconciliation of records or upon receipt of further information, documents, clarifications or legal opinions.
It is further clarified that the claim amount presently admitted shall not constitute final determination of the debt, default, security interest, contractual interest, penal interest, default interest, liquidated damages, costs, charges or any other component of the claim. The admissibility and quantum of such amounts shall remain subject to verification of contractual terms, applicable law, 
judicial precedents and legal advice obtained during the CIRP.
In cases involving guarantees, counterclaims, set-offs, mutual dealings, disputed transactions, avoidance transactions, contingent liabilities, uncrystallized claims or pending adjudication before any court, tribunal or authority, the claim shall remain subject to further examination and appropriate revision.
The IRP reserves the right to seek legal opinions, expert opinions, transaction audits, forensic reviews and such other verification as may be considered necessary for determination of the claim. The present admission shall therefore not be construed as an acknowledgment of liability by the Corporate Debtor or as a final adjudication of the claim under the Code.
The claim amounts admitted at this stage are solely for the purposes contemplated under the Insolvency and Bankruptcy Code, 2016, including constitution of the Committee of Creditors and determination of voting share, and shall remain subject to final verification and determination in accordance with the provisions of the Code, CIRP Regulations and applicable judicial 
pronouncements.
This admission is without prejudice to the rights, remedies and contentions of the Interim Resolution Professional, Resolution Professional, Committee of Creditors, Corporate Debtor and other stakeholders under the Insolvency and Bankruptcy Code, 2016.
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